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(.ii) NEED To WIDEN THE NATIONAL
Hicuway 1Nn tHE Eastern UP
NEAR GHAZIPUR, AZAMCARH AND
UpPTO0 GORAKHPUR.
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(iv) REpPORTED CIRCULAR TO THE CHIEF
MINISTERS FOR OBTAINING CONSENT
FROM ADDITIONAL JUDGES FOR AP-
POINTMENT AS PERMANENT JUDGES
i~ THE oTHErR HicuH Courts

PROF. MADHU DANDAVATE
(Rajapur): It has been reported that
the Union Law Minister has address-
ed a circular to the Chief Ministers of
States requesting them to secure the
consent of all additional judges work-
ing in High Courts to be appointed as
permanent judges in any other High
Court in India.

The additional judges are expected
to give three preferences for appoint-
ment as permanent judges.

It is further learnt that the Chief
Ministers have also been asked to se-
cure such consent from persons who
have jlready been appointed or may
in future, be considered for initial
appointment as High Court Judges.

Article 222 of the Constitution re-
latine to transfers of High  Court
Judges states that the President may,
after consultation with the Chief Jus-
tice of India transfer a judge from
onc High Court to any other High
Court. However, the garticle is silent
on whether prior consent of the affec-
ted judges is also necessary for the
purpose. In the controversy over the
recent transfer of the Chief Justices
of the Patna and Madras High Coyrts
a common point made was that the
consent of the concerned Chief Jus-
tices had not been taken. The argu-
ment had great moral validity.
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The circular sent by the Union Law
Minister seeks to obviate this con-
troversy agnd pave the way for smooth
transfer of Judges.

The Advocates’ Association of Wes-
tern India at jts meeting has passed
a unanimous resolution protesting
against the circular sent by the Union
Law Minister to the Chief Ministers
and has glso urged the Chief Justice
of India tgp protest against the action
of the Union Law Minister.

The gubject matter of the circular
has far-reaching consequences from
the point of view of free and inde-
pendent functioning of the judiciary.
The Union Law Minister should
therefore make a statement clarifying
the position in this regard.

(V) REPORTED INADEQUATE SUPPLY OF
YARN TO TEXTILE INDUSTRY IN WEST
BENGAL

ZHRI MUKUNDA MANDAL (Ma-
thurapur): Sir, under Rule 377. I
rais. the following matter of urgent
public importance.

The textile industry of West Bengal
had earned credjt by superior artis-
tiy and workmanship till three de-
cadeg back. But, with time, it took
Lack seat, mainly due to inadequate
supply of yarn. The reason for this
is the steady increase in the cotton
freight from the coilton growing areas
in the west ang north, which was not
pooled or equalized on the lines of
freight equalization for steel, coal,
etc. The State was also neglected so
far gs synthetic products are concern-
ed. Another reason is the fluctuat-
ing cotton prices. Although it is per-
tinent to safeguard the legit’ mate in-
terests of tie cotton growe.s to en-
courage angd ensure sustained promo-
tion of better quality of cotton, crop-
vigilance is also necessary as guaran-
tee against erratic fluctuation in cotton
prices.

I, therefore, demand an assurance
of steady supply of the principal raw
material at 5 reasonable price im
West Bengal.

CHAITRA 18, 1903 (SAKA)

Rule 377 34z

(vi) SHORTAGE OF POLIO-VACCINE 1IN
DELHI AND OTHER PARTS OF COUNTRY
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